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F. 
	whiu llflO. 	 3.10.9 4 	Mr S.Talapatra for the applicant. 

Mr A.K.Choudhury for the respondents. depos'J vd' 
Prima facie we are unable to locate any 

	

Dated 	 ' cause of action at this etage for the 

applicant apart from apprehension. The,  

grievance appears to be that benefit of 

	

t, 	 the scheme formulated for regularisation 

of casual Artiste is likely to be given 

	

K)t1 	 a go by and applicant is likely to be 
• 	

' deprived of t4at benefit of that scheme. 
---( • 	 We would therefore, desire to be enlighten 

on that aspect by the respondents. Hence 

notice for admission be issued to the 

respondents I to 4 returnable on 23.11.94. 

Fir A.K.Choudhury, learned Addl.C.G.S.0 

now appears for the respondants,,desires 

that the notico may be directly issued 

to the respondents. Notices be accordingly 

	

/ 	
issued. The learned Advocate for the 

applicant states that the applicant is 

continuing in service. We therefore direct 

' the respondents that until the application 

contd., 
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0. 	. No. 186/94 

OFFFCE NOTE 	'. 	DATE : 
	

COURT 	ORDER 

21,11.94' 	Adjourned to 23,11.94. 

(4ortala, 
Circuit), 

11smber 	 Vlce Chairman 
V 	 V 

V 	 V 

trd 

01 

,23,11.94, 	l'r S.Talapatre for the applicant. ir,  

G,Sarma, Pddl.C.G.S.0 for the respondents. 

hr h.S.1utUgeSan, Administrative Officar 

of respondent No.4 present in person, 

V 	 Shpu cause reply taken on record, 
V 	

For the detailikeaSOflS recorded in O.A. 

V 

	

	 185/94 separately today as the facts of 

the case are similar save and except that 
0-1/ 	

- +- 	
the applicant is a Production Assistant 

2. V 	and the questionJJ'rvolVed are also the 

same, the aplicatiofl is summarily rejectad 
• 1 

However, the observations made in that 

1 ç- 	 IV order will also he applictble in CaSB of 

() 

.1s-•b 	 I the applicant. 
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